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[®1.4. 13032/01/2011-91.91-1 (2)]

- MINISTRY OF AGRICULTURE |
NOTIFICATION
New Delhi, 27th March, 2014

S.0. 910(E).—Whereas, the Stockholm Convention on Persistent Organic Pollutants (hereinafter referred to as
said Convention} came into force from 17th May, 2004 and India ratified the said convention in the year 2006;

And, whereas, Mirex has been listed as Persistent Organic Pollutants (POP) in Annex A of the Convention;

And, whereas, Mirex has not registered as an insecticide under the provision of the Insecticides Act, 1568;

And, whereas, the Registration Committee in its 342nd meeting held on 27.09.2013 has recommended in its
minutes dated 27.09.2013 for banning the Mirex;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of Section 18 read with sub-
section (2) of Section 27 and Section 28 of the Insecticides Act, 1968 (46 of 1968), the Central Government on being
satisfied that the use of Mirex involves health hazards to human beings or animals, hereby makes the following Order

namely:—

1. (1) This Order may be called the Banning of Mirex Order, 2014.

(2) It shall come into force from the date of its publication in the Official Gazette.
2. No person, by himself or by any person on his behalf, shall manufacture, formulate, distribute, stock, sell, import,
export, transport or use or caused to be used by any worker, Mirex in any form. _ '
3. Every State Government shall take necessary steps, under the Insecticides Act, 1968 or rules made there under, to
prevent the use of Mirex in any form, as it considers necessary for enforcing this Order. Any violation of this Order may

be dealt with in accordance with the provision of the Insecticides Act, 1968 or rules made there under.

4. Notwithstanding anything contained in the foregoing paragraphs, Mirex may be imported and used in the quaatities
required for research and development activities with the prior approval of the Central Insecticides Board and Registration
Committee constituted under the Insecticide Act, 1968. ' :

[F. No. 13032/01/2011-PP-I(2)]
UTPAL KUMAR SINGH, }t. Secy.

_ SiferRgE
B ¥ Reefl, 27 1, 2014 :
as'r.sn.911(3).—qﬁ1%€aﬁﬁ$ﬂ@%¢aﬁmﬁﬁﬁ¥ﬁ'(ﬁﬁgﬁﬁ$mwﬁmm
w%)'ﬁwé,2m-ﬁm§3nmmm%ﬁmﬁmaﬁmﬂmm; - .
: aﬂ"\f,Wﬁmﬁm%m‘m’ﬁqﬁrﬁéaﬁﬁmﬂgﬁe(ﬁaﬂﬁ)%wﬁqﬁa@’
frr T T
aﬂ{ﬁ?@wm#ﬂ—og—zowﬁrgqaw#mzée{ﬁﬁmﬁ%mﬁﬁ?ﬂmwﬁ$m
A9G 27-09-2013 & Y Hrigy ¥ RreRT SR A &
I, W9, Do aweR, onn e, 1965(1968&146)3%%282%@%%27?&

a-oigel & wwen & AR TREwera siwdf & PrafiRea sndw wlt & s

1. (1)samﬁmwgﬁmﬁmwmmmm, 2014 & |

G L O AR ot |



[am [[—@we 3(ii)] W 1 T9A : ITHTT

(2) 7% Tows ¥ JEEE B adE B gge @ |

2. @Y afdn wd @ TR R ¥ el afd g et o W deredRdsT w1 RfEin AR
e, ®fe, Ry, amam, frafa, wReed o S a8 sy/aagm a1 f&f sder gv Swer Suan @

AT |

3 T U WA e it w9 ¥ fevmeNaed @ SuW o 7 & Ay, e aftfiae, 1968
W IES o FAC U Fwt @ e A R sawEe de SoIgH, W 9F 9 AW BT Ngd o @ fon
ATITF TS | 3 AT B B IeET 2 R Areardt afifram, 1968 a1 99D A Y ¢ Pt & Suey
@ IFTHR FHNATS B S |

4. T Sl siafiee Rl T @ A gU A, et sfifr, 1968 & ol T Dl Ao
¢ 3R Rrdown o & gf oA ¥, SEeEREYT B SRigE AR e waR et @ fov
afRre wranstt § arara SR SwE A o W | '

[®1. . 13032/01/2011-9.8.-1 (2)]
NOTIFICATION
New Delhi, 27th March, 2014

S.0. 911(E).—Whereas, the Stockholm Convention on Persistent Organic Pollutants (hereinafter referred to as
said Convention) came into force from 17th May, 2004 and India ratified the said convention in the year 2006;

And, whereas, Hexachlorobenzene has been listed as Persistent Organic Pollutants (POP) in Annex A of the said
Convention;

And, whercas, the Registration Committee in its 342nd meeting held on 27.09.2013 has recommended in its
minutes dated 27.09.2013 for banning the Hexachlorobenzene;

Now, therefore, in exercise of the powers conferred by sub-section (2) of Section 27 read with Section 28 of the

Insecticides Act, 1968 (46 of 1968), the Central Government on being satisfied that the use of Hexachlorobenzene
involves health hazards to human beings or animals, hereby makes the following Order namely:—

1. (1) This Order may be called the Banning of Hexachlorobenzene Order, 2014.

(2) 1t shall come into force from the date of its publication in the Official Gazette.
2. No person, by himself or by any person on his behalf, shall manufacture, formulate, distribute, stock, sell, import,
export, transport or use or caused to be used by any worker, Hexachlorobenzene in any form.
3. Every State Government shall take necessary steps, under the Insecticides Act, 1968 or rules made there under, to
prevent the use of Hexachlorobenzene in any form, as it considers necessary for enforcing this Order. Any violation of this
Order may be dealt with in accordance with the provision of the Insecticides Act, 1968 or rules made there under.
4. ‘Notwithstanding anything contaired in the foregoing paragraphs, Hexachlorobenzene may be imported and used in
the quantities required for research and development activities with the prior approval of the Central Insecticides Board
and Registration Committee constituted under the [nsecticide Act, 1968,

[F. No. 13032/01/2011-PP-1 (2)]
UTPAL KUMAR SINGH, Jt. Secy.
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